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IN THE CENTRAL AOinB ISTRATIUE TRIBUNAL
NEW DELHI

REVIEW PETITION N0.185 Of 1989

Shri Kishari Lai

Versus

Union of India & Ors

CORAM t

•ATE OF DEC I SI®

Applicant

Respondaits

Tne Hon'ble Shri P.Sriniuasan, flanber (Admn)

The Hon^ble Shri T.S.Oberoi, Member (3)

' JUDGEPIENT

(Deliyerad by Hen'ble Shri P.Sriniwasan)

By this Reuieu) Petition, the respondents in

O.A.N0.1802/89 want ua to retfiei^ out order dated 22-9-1989

disposing of the aaid O.A. at the stage of admission

itself* Ue had, in our aforesaid order* directed the

responda^ts to disposB of a represKitation said to have

been made by the applicant on 5-2-1989 within three

racxiths from the date of receipt of that order and not to

disturb the applicant from the post which he uas holding

till hie represwitation was disposed of as directed by us.

2. Ul8 proceed to dispose of the said Review

Petition by cireulation among ourselues in terms of rule

i7(iii) of the Central Administratiue Tribunal (Procedure)
Rules, 1987.

3, The main point made in the Reyieui Petition is

that we committed an error in passing the order dated

22-9-1939 without hearing the opposite sidG. While ue

deplore the language used in the petitionj ua are satisfied

that we did indee^d commit an error by passing an order
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which was adverse to the respondents^in so far as they

were prohibited from disturbing the applicant from the

post which he mas holding^without hearing them»

•'io We, therefore, admit the Rsvieui Petition,

recall our order dated 22-9-1909 and direct that the

0,A. be placed before a Bench for considering th©

question of admission afrash# Miif'M'iBwt notice to both

the parties.

(P.SR^mSAN)
Fi018ER(A)

(T.S.DBEROI)


